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Before My, Justice Obandavaﬂcar and Mr. Justice'-Heuton. s

GOVINDRAO NARHAR PINGLE (ORIGINAL DEFENDANT—~JUDGMENT-
" 'DEBTOR), APPELLANT, ». AMBALAL MOHANLAL (OBIGINA'L
PrAINTIPF—DECREE-HOLDER), REsrounEw *

’ .DeUchm Ag]: iculturists Relu:f Act(XVII of 1879), section 15 B 'I‘-—Power to

" order payment by instalments—Decrée— Award on arbitration out of Court,
A deeree wﬁs passed in terms of an award, which was arrived at on arbitra-
. tion out of Court.  On proceedings heing taken o execule the decree, the
“jndgment-debtor applied to the Court for an order to make the decretal amount
“.payable by instalments under section 15 B of the Del\kh'm Agricultorists’

Relief Ack, 1879 t= ) .

Held, that the Court had no power to make any. order as - to mstalmentq .
“under section 15 B of the Dekkbah Agriculturists’ Relief Act, 1879, which.
did not apply, i masnmch as the application to file- the award was not a suit of
the description mentioned in section 3, clause (9); of the Act.

Mohan v. Tulamm(l) and Glulam leam v, .Mu]zammarl Hasscmfz) -
cominentéd ony -

PROCEEDINGS in execution.
* 'The decree under execution was passed in 1896,.in terms of -
an award published . by arbitrators on refercnce without the

intervention of Court whereby Rs. 7,001 was found due on g
mortmwe.

* First Appeal No. 91 of 1910, C
+ The Dekkban Agriculturists' Relief Act (‘(VII of 1879), sectwn 15 B, runs as

follows :— o

(1) The Court may in its diseretion, in pnssmg s decree for rodemptxon, fozeclosure :

"+ or sale in any suit of the descriptions mentioned in section 3, clause (y) or cl:mse @,

or in the conrse of any proceedings under a deerec for redempticn, foreclosure or sals

- passed in any such suit, whether before or after this Act comes into force, dircet

‘that any amount payable by the mortgagor under that decrco stall.be payable in
such mst,alments, on such dates and on such terms as to the payment of interest,
and, where the mortgagee is in posscssion, as to the appropriation of the profits and

* accounting therefor, as it thinks fit.

@ (1895) 21 Bom. 63, @ (1901) L Ry29 L A 5latp.68.
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7 In'1908, tho decree-tolder applied to the Court to execute.
_ the decree. The judgment-debtor, being dn agrieulturist, also -

~applied to the " Court to make the decretal amount payable by..

~ instalments, under the provisions of section 15 B of the Dekkhan'

Agriculturists’ Relief Act, 1879,

‘The Court found that the amount payable under the decree:
on the 22nd November 1909, was Rs, 11,692-12-9, It ordered:
the Judorment-debtor to pay Rs. 2,692-12-9 to the decree-holderi
in part” payment of the decres; and on such payment the -
mortgaged property to bé restored to the judgment-debtor. The-

“remaining amount of Rs. 9,000 was made payable m annual
instalments of Rs. 1,000 each, . :

The judgment-debtor appealed to the Hwh Court contendmg '
that the lower Court was wrong in -ordering the payment of -
Rs, 2,692-12-9 prior to the delivery of possession and that the-
amount of instalments was too high, - The decree-holder filed
cross-objeetions contending that the lower Court erred in makmg '

the order as to instalments,

Coyaji, with N, 7. GaMale, for the respondent, in qupport of ’
. cross-objections :—A decree passed in terms of an award is not &
- decree in a suib of the nature mentioned in clauses (y) and (z) of .
section 3 of the Dekkhan Agriculturists’ Relief Act, 1879, To
such a decree, the provisions of section 15 B of the Act cannot -
apply : see Mokan v. Tukaram and Gangadhar Salt/mram V.‘

. Makadu Santaji®,

- Jayakar, with P, P. Khare, for the appella.nt in reply .—-The '
-~ decree in question is a decree for sale on failure to pay redemption .
money ; and as such is a.decree contemplated by clauses () and . .
" (2) of secticn 3 of the Dekkhan Agriculturists’ Relief Act

Referred to Ghulam Jilans v, Mukammaed Hassan®,

- CHANDAVAREAR, J. :—So far as the appeal is concerned, it
- must fail,. We disposed of the points argued in the course ot‘

.the hearmg S X

- The cross-obJectlons of the respondent must be allowed for the

" following reasons. - .
@ (1895) 21 Bom. 63, (1883);8 Bom, 20.
ster T @)L R, LA GbGlatp 58, .-
B 651'—5
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Thejé’.pp'é_llaniz, Qh‘o is found by €h6 lower Couit, tobe an a"gﬁcxﬂ-' )

 turist within the meaning of that term as defined in the Dekkhan -
* Agriculturists’ Relief Act, had an award made against him and -
- in favour.of the respondent by arbitrators.on referende without .

the intervention of the Court on a mortgage, with dlrectlons as to

. payment of the mortgage money and sale in case of failure to pay.

The award was filed in Court by the respondent and a decree made
in its. terms, The respondent havmg applied for execution of
the decree, the appellant prayed for relief under section 15B of A
the Act, The lower Court granted the prayer. -

. It is now contended before us by the respondent, in support of "

“his cross-objections to the decree, that the Court had no power to-

-act under section 15 B, because (it is urged) the original decree,
of thch executmn was sought, ha,vmo' been passed on an award,
is not a decree in a suif for sale as contemplated by that section
read along with seétion 8, clause (y), of the Act. In support " of

. -that contention the respondent’s counsel relies on the decision of

this Court in Mokan v. Pukaran®, where it was held that anf’
B,pphcatxon under section 525 of the Code of Civil Procedute c
(Act XIV of 1882)to file an award, to which aorlculturlst-debhors _’

- are.parties, is not a suit within the meaning of sect;ons 3,12, of

47 of the Dekkhan Agriculturists’ Relief Act. The appellant’s "
pleader, on the other hand, replies that the decision in question -
should no longer be regarded as good law binding on this Court,
having regard to the judgment of the Judicial Committee of the
Privy Council in Ghulam Jilani v. Muhammad Hassan®, where
their Lordships say, of an award made by arbitrators on reference
by parties without resort to litigation, that  proceedings deseribed -

“as 8 suit and-registered as such must be taken...... to' bring -
" the matter” under the cognizance of the Court, and tHat the order
" made thereon is-a ‘decree ’ within the meanmg of the expressmn

in the Civil Procedure Code.

It is to. be remarked at the outset that the reasoninb“'of the ‘

* judgment of this Court in Mokan v. Tukaram® proceeds par bly on -

the consideration that the procedure laid down in the Civil -

Procedure Code with reference to an application to file a private -

[l

(@) (1895) 21 Bow, 6. .~ (191 L. R.20 T, A, 5L atp. 58,
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award is different’ from: that prescnbed for the. hea,rmrr of ‘an n

~ .ordinary suib. " But-though the procedure - varies,- the result. is
*the same.in onhe respect. In.either case the Court passes a

" decrée.’ ‘And a decree,as defined in the Code, is a final adjudica~
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. ‘tion on -the rights of the parties in & sust. That makes a .

. proceeding, which ends in a decree in terms of a private award
* filed in Court, a suit. - T

- To that extent the reasoning of the judgment in Mo/wm v |

' Tukaramm is fairly open to criticism., But a careful examination
of the judgment with reference to the point, which thé Court
‘had to decide, shows that that reasoning was not necessary for
the actual decision, and that the broad conclusion from that
reasoning—viz,, that an application to file an award is not a:
* suit within t;he meaning of the term in the Code of wal
i Procedule——ls an obiter dictum. ) s

If we look to the actual point decxded by the Judgmenb in

question and to that parb of the reasoning in it, which wag
necessary to support it, no inconsistency will be found between
- Mokan v. Tukaram® and the Privy Council decision in Ghulam
leam v. Mukammad Hassan®.

- What the Court had to decide in Mokan v. Tulmmm(l) was,

whebher. a private award, to which agriculturist-debtors are
parties, can be filed by OCivil Courts without adjusting the
account under the Dekkhan Agriculturists* Relief Act. For that
purpose the Court had. to consider whether such an application
‘was a suit within the meaning of sectlons 3, 12 or 45 of’
the Act. . :

‘That ‘was the narrow question for decision. It was whether

an application to file an award was a suit of the kind contemr :

plated by the Act.
‘The latter portion of ‘the judgment in Mokan v. Tnkamm(l)
examines some of the sections of the Act to answerit. . Section 47
~ (mistaken in .the judgment apparently -for section 48) enables
parties to refer their dispute through a conciliator to arbitration.
Accordmg to the Act, eﬁeub has to be’ given by the Court to the

(1) (1895) 21 Bom., 63 - @ (1901) L.R. 29I A 51 o.tp 58.
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award .without scrutiny (section 45). Section 12 requires the .
Court to give. effect to an agreement to refer a,d1spute to -
arbitration, when the parties are before the Court, and to file 1(-,
under section 522 of the Code of .Civil Procedure (Act- XIV. -
of 1882). ' From- these provisions the judgment proceeded to:
draw its conclusion in the following words 1= If the Legislature -
has thus thought fit to preserve the full effects. of an award in the -
case of a reference to arbitrators made after proceedings begun,
there is, we think, no reason for presuming that it had a.

" contrary intention in the case of a reference and award prior to

- such proceedings. We think we ought to_ follow the ruling :

in Gdn_t]acllmr Sakharam v. Makadu Santajs®, and hold that the

_.,award should be filed without inquiry. under section 12’ .~

- In other words, the Court is not empowered by the Dekkhan -

~ Agriculturists’ Relief Act to reopen an award made on a pnvate

reference and go behind it for the purpose of taking accounts -
between the parties and pass a fresh decree under the  Act.
That is the point of the decision in Mokan v. Tukamm(z)‘followinrr :
Gangadhar Sakkaram v. Mahadu Santaji® and the ground neces--

" sary and sufficient to supporh it, as given in the judgment, consists

., in the scheme and inténtion of the Act, according to which an

application to‘file such an award is not a suit of the kind ecen- .
templated by if. '

Thls ground is, 1 thmk unassailable, If, accordmfr to the
scheme and intention of the Dekkhan Agriculturists’ Relief Act,
o private award must be given effect to by the Court when itis

_filed and a decree passed on it without reference to the provisions

of the Act as to examination of the merits of the case from the -

- commencement of the transactions between the partics, and as

to the taking of an account between them, it would be nulli_fy-'~ .
inig the scheme and intention of the Legislature to hold that.an .

A application to file such an award is a suit of the kind contem- -

plated by the Act. e :
* The prmclple of- Mo]mn V. Tuicm ram® and Ganyadﬁar Sak/mmm !

v Maﬁa(lu Scmldj%(l) so far is not touched by the ]udcrmenb of

(1) (1883)SBom 2, @189 21 Bom. 63

g .
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) the Privy. Council. The Dekkhan Agficulturists’ Relief -+ Act- -

~has been ‘amended in some ' respects since both: Gangadhar

Sakharam ~. Makadu Santaji® and - Mohan v. Tukaram®:

“expounded *the law in 1883 and 1895 respectively,:and yet
the Legislature has not modified the Act so as to show that
~the law in question is contrary to its intention.
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- That principle applies to the present case. Here we havea -
- decree for sale passed in terms qfa private award filed in Courton
application. Such an application may be a suit, but it is not a -

. suit for sale within the meaning of clause (y) of section 8 of ‘the
Dekkhan Agriculturists’ Relief Act, because a suit for sale contems:
plated by the Act is one in which the Court is required to. do
certain things, which the Act by necessary. 1mphcat10n forblds
in the ¢ase of applications to file pnvate awards.

~ On these grounds the lower Court’s decree must be reversed
and the darkhass remanded for fresh hearing and d1sposal:
~ Appellant to pay the costs of this appeal .and cross-objections
“to the respbndents: Other costs of the darkhast to. be--costs -ab
the fresh hearing. - :

~“HeAroN, J.:—The appellant the Judcrment debtor, asks for a’
decree more favourable to him than that modified by the First

Class Subordinate Judge of Poona, but I see' no good reason to
~suppose that the discretion exercised by the First Class Sub- -

ordinate Judge was erroneously or even injudiciously exercised.

Therefore I WOIﬂd dismiss the appeal with costs, . R

- The 1espondent submits by way of cross-ob)ectxons thab the
Subordinate Judge had no power ‘under section 15 B. of the

Dekkhan ‘Agriculturists’ Relief Act to alter the decree. = His
reason is thit the decree was not obtained in a suit for redemp:

tion, foreclosure or sale of the descriptions mentioned in section 8,
clause ( J) or clause (2) of the Dekkhan Agrlculturxsts Relief Act.
. If there was not such a suit, then " section 156 B does not ™~ apply
and the Subordinate Judge had no authorxty to alter the decree.

" The decree was obtained on an award the result ot' arbxtra-

txon out of Court.. ~ The present decree-holder made an apph- .

") (1883) 8 Bom, 20, . ©) (1895) 21 Bom. 83 _ : -
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terms was made. It is this decree which the First Class: Sub-

ordinate Judge, purporting to actunder the authority given by - )

section 15-B of the Dekkhan Agrlculbunsts Rehef Act hns.

modified,

The award related to a morbgwé debt and r‘;tovidé‘d hb& " thdt '

* debt was to be discharged. It has become a decree and is sub-

sta,ntlally, it is said, a mortgage decree or a decree such as.is’

made in a mortgage suit, This I will admit,” for though it is

not in form’a decree which could be made under the Transfer °
of Property Act and perhaps not strictly in the form of a decreo -

which could be made under the provisions of the Dekkhan Agri- -

culturists’ Relief Act, it is in substance the adjustment or

“settlement of a mortgage debt. Nevertheless the suit in which
- that decree was)obtained was not a suit of the descriptions »
mentioned in section 3, clause () or (¢) of the Dekkhan Agric¢ul-

* turists’ Relief Act.” The suit was a suib to file an- award. ‘That

is how the suit can be and must be described.: It cannot be de-"

seribed as a suit for foreclosure, or for the sale of property- or .

for redemption ; and it is the description of the suit with which
+ we are concerned. But in substance also there is no similarity

between  suit to file an award even thou gh the award relates to -

the discharge of a mortgage debt, and a suit for foreclosure,

sale or redemption. In the former the Court is not asked to and

does not determine the.amount of the mortgage debt or the con- .

ditions on which or the way in which that debt is to be dis-

charged.- 'All these matters are determined out of Court and the

Court only has to decide, if the question be raised, whether

there was an award which the law regards as binding. In the -

~ latter kind of suit the Court goes into the relations existing
between mortgagee and ‘mortgagor, determines the amount of

the mortgage debt, and how it is to be discharged,

. To me the two suits are essentially diiferent ; n‘otﬁal_ike‘ either -

in deseription or in form or in nature, Therefore. I would set.

aside the order of the First Class Subordinate J udge and allow »

the cross-objections with costs. co s
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I have nob based my decision on the. argumenb that an apph-
cmon to file an award is nob.a suit as was held -in’ the case of
" Mohan V. Tukaram®,. for there are difficulties in- the way. of
' ",followmo' that decision in consequence of the obaervatlons of the
Privy Council in the case of Ghulam Khan v. Mukamnad Hassan®.
Whether the difficulties are- 1nsupemble it does not seem to
me to be necessary “here to enquue. L o

Y , L * - Decree reversed.
" . () (1895) 21 Bom, 03, ) (1961) 29 Cal. 167 : L. R. 29[, A, 58,

. APPELLATE- CIVIL.

Before Mr Justu:e Chandavarkar and Mr. Justwe Heatan

‘ LAKMID AS KHUbHAL (ORIGINAL PLAINTIFF), APPELLANT, o, BH ALJI
KHUSHAL AND ANOTHER (ORIGINAL DRFENDANTS), RESPONDENTS.*

P:actws—Snbm dinate Judge—Personal view of disputed premwes-—
- 4 ppreczatwn of evidence based on the personal view.

The plaintiff, in a suit* to establish easement of passing his- rain-water over

the defendants’ field, tried to make out his r:ght by the evidence of his
witnesses who deposed that the passage for the rain-water had all along existed -

and wag- still visible to the eye. The Subordinate Judge visited the spot in
question, at the request of both parties, to test the veracity of the witnesses;
but, finding that there was no passage ab the spot, he dishelieved the witnesses
and dismissed the suit. On appeal, it was eontended that the Subordinate
Judge had montrly decided the case, becauss he had dxsposed of it, not by
appreciating the evidence, but by the light of his own vxew of the passage :—

" Held, that there was no error in the procedure adopted by the Subordinate
'Judge. :

SECOND \gppeal from the decision of Vadilal dechéﬁd

Parekh, 'Firsb Class Subggdiqate J ﬁdge,} A. P, at Broach, con-
firming the decrce passed by P. C.Desaj, Subordinate Judge

at Wagra. . -
. Suit to establish the right to an easement 4 :
The plaintiff, filed this suit alleging that he had the rwht of
- passing the rain-water on his land, over the adjoining field

' *Second Appeal No, 935 of 1909,

317

. om,

GOvINDRAD

NARHAR

. 0' A
AMBATAL .
MOHEANLAL:

191

.

March 77



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 

